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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635,791, 822, 880, 898, 904, 905, 939, 942,
1952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: ,
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.  OA29/2013

e C.H. Mohammed Yasin
< S/o Kidavu Koya,
-Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(3

- T.P.Latheef
S/o Attcka
Thiruvathapura, Kiltan Island, :
Union Territory of L.akshadweep-682 558 Applicants

I(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of L.akshadweep repr'esented“by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
* Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of L.akshadweep-682 558
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4. The Yxecutlve Officer : ] LS .
| Vill age (Dweep) Panc 1ayath ‘ o
| Klltan Island “Union Territory of L akshadweep 682 558

5. The P11n01pa]
Govérnment. Semox Secondary School
~ Kiltan Island | AN
Umon l"emtory ofI akshadweep 682 558. ' Respondents *-,, :5;'

(By Adv_o_cate: (Mr.s.Radhakrlshnan (R1,2& 5)
e ‘(Mr.R.Ramdas (R3)

2. OA672013

I.  Seedikoya.M.
S/o Abbosala Koya
Malayattlyoda Kiltan [sland
‘Umon lemtOIy ofLakshadweep 682 558.

Malsha l

S/o Kldavu Komaldm

T henakkal House, Kiltan Island

Umon 1 err 1t01y of Lakshadweep-682 558.

89}

3. /\b‘du’lla'A P.

S/o Khalid

Allmapwa Kiltan Island

Union Territory of Lakshadweep-682 558.

5. Sayed AMuh:ammed Koya C.H.
So; Muthukoya
Chamayath House, Kiltan Island
Umon Temtory ofLakshadweep 682 558.

6. Rafeek (han H M.
' S/o Abdul Rehman
Aliyar, House, Kiltan Island S
Union lemtory of Lakshadweep-682 558. Applicants

abu Sreed hargn)

Versus -



' . I Umon Ten 1tory of Lakshadweep represented by
the Admlnmrator Kavarathi Island-682 555

01 “of Panchayath
: erritory of Lakshadweep
Kava1ath1 Island 682 555

@

| 3.  The Cha1rperson .
‘ Vlllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

The Executive Officer

Village (Dweep) Panchayath

Kiltan Island :
Union Territory of Lakshadweep-682 558 : Respondents

A

(By Advocate;  (Mr.S.Radhakrishnan (R1,2 & 4)

3. DAB72013

L Abdul Salam P.P., age 43
~ S/o Saidmuhammed
Puthiyapura, Kiltan Island
Lakshadweep.

Applicants

Versus

1. lhe Aldlnini”st‘rator
Unlon Territory of Lakshadweep
I(é\/!aralthi -682 555

2. Ihe'Dl,brecLor Department of Scxence & Technology
' ' weep ‘Administration,
1 1sland-682 5SS
3. Officer

Environment Warden
c:n of Environment and Forest,
tan Island Lakshadweep -682 558

4. l he C1anpexson Village (Dweep) Panchayath
Klltan lsland Lakshadweep-682 558 Respondents
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"(M S.Radhakrishnan (R1,2 & 3)

(By Advocate
e (Mr R.Ramdas — R4)

4. OA 113/2()13

[ \/luthukoya T P
So Kidave Haji
Thnuvathapma Klltan L akshadweep.

2. Sallh P K
S/o Ibrahlm Haji
' Pandaxa Klltan Lakshadweep

3. Yacoob P K
S/0:Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4. AliMohammed
S/o /\ttaka Aliyar, Kiltan, Lakshadweep.

5. I<un1111<05/aA P.
$/0 Sayed Muhammed P.K.
Ar? 'kalapura Kiltan, Lakshadweep.

‘Applicants
(By AdwocateMsDalsy I Daniel)

Versus



.- ,-‘,_.—«-ﬂi Tyt Y

. I, Q':]*Hé Administrator
' Union. Territory of Lakshadweep®
KanIalhl 682 555

Ihe (,halrpexson

2
Vxllage (Dweep) Panchayath
Killan 682 558

3. The Employmem Officer

Kdleathl Lakshadweep 682 555

4.  Di 1j¢ctor of Pa;nc’hayath
Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

6. °}-l,c;n:'t?iclulturél A_ssislam .
Village (Dweep) Panchayat, Kiltari-682 558. Respondents

-iMr s. Radhaershnan R13,485)
S/o Yousuff

Kanmchetta KlAltan Island
UT ofI akshdadwcep 682 558

N

Kunhl M

(OS]

°S/ o.'Mo:‘ ammed
Kpmalam Klltan Island -
UT,of Lakshdadweep-682 558

S/o Hamsé
Puthenpura letan Island A
UIQ{I akshdadwcep 682 558

dadweep-682 558
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Kiltan Island
dweep-682 558

7. Abdul Kasim PV,
Slo ] Muneer o
Pentamvell Kiltan Island , . _
] uT. ofLakshdadweep 682 558. - Applicants
(By Advocate Mr. Shabu Sleedharan)

Vel Sus

l. Umon ]emtoxy of Lakshadweep represented by
Lhe Admmlstrator Kavarathi Island-682 555

2. oThc Dnectm ofPanchayath

Union’ Iemtmy of Lakshadweep .
Kavalathl Island 682 555

3.1 he thax;person _
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4, T he';l""x'c‘cutive Officer
Vlllag(, (Dwecp) Panchayath
'Klltan lsland Umon Territory of Laks hadweep 682 558

Vil onmcnt Waiden

I _t of Environment and Forect
:Office, ;Kman Island

'Umon le1r1t01y of Lakshadweep-682 558. Respondents

~

(By Advocale ) (Mr S. Radhaknshnan (R1,2,4 & 5)

ot

6. OA 137/2013

I Jala]udheen K K
’§/o %hank Pooyalap




.3

iltan Island,
Hweep-682 558

4 Ameera“ll A. P S
S/o Syed Mohammed

Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. lsmaxl T
S/o Yusuf
‘Tl)OllyOdd House, Kiltan | Island,
uT of Lakshadweep 682 558.

6. Syed Mohammed Koya K.P.
. Slo Mohammed
Kanjipura HQuse Kiltan Island,
UT of Lakshadweep-682 558.

7. VK,a'svinj}koyé C.H.
S/o Muthukoya
Ammipura House, Kiltan Island,
U:l‘ of I.Jal<shadwe.ep-682 558.
(By AdvocaleMrShabu Sreedharan)

Versus

1y of Lakshadwegb represented by
ni ét'or Kavarathi Island-682 555

2. 1 he Dlrectm of Panchayath
_ Umon Temtoly of Lakshadweep
R Kavalathl Island 682 555

s. ?l'"l'i’é.Assista’rit” Engmeer
Electrical Sub.Division
K:ltan Island
Umon 1@111tory of Lakshadweep-682 558.

Applicants

Respondents
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(By Advocalte 'Mr«,.- ERadhakrishnan (R1,2,4 & 5)

7. OA 181/2013 |

I Sadakathulla A age 38 .
- S/o-Kunhi Ahammed
AJnad House Klltan Island
I akshadweep '

2. Nalatulla PT age 26
- Slo Kunhl SUSEE
Palhthlthlyoda House Kiltan Island
° L akshadweep

(By Advocate: Ms.Daglsy I f)aniel)
Versus
I T he Admmlsu ator
-Umon T erritory ofLakqhadweep

Kanldlhl 682 555.

2. 1 he Clialrperson
_V' lage (Dweep) Panchayath

LI

Ent. :szanchayath
Kavcu athl 682 558

@

(By Advocate Mx S Radhakmhnan (Rl& 3)

8. OANO 212/2013

p P Havvabl W/o Abdul Salam
Laboulex Agncultuxal Department, -

Age Résiding at Pallipuram House,
vof Lakshadweep, -

J éju Babu)

I The Di’re'ctof of Agriculture
Union Territory of Lakshadweep
- Kavaratti Island = 682 555.

Applicants

Respondents

Applicant



9.
(By Advocalc Ml S

L.

(N

Lo

A

QTl{a 'A'dminisllrato.r '
Umon Territory of Lakshadweep
Kavarattl Island - 682 555.

Radhakrnshnan)

Sabn Al K
Kuuyathlyoda I-louse
Klltan Island. ™

" C.P. Firoz

‘Chemmanam Palli House
Kalpeni Island.

K. l’ (,neriyakoya
aKaxuppathapura House,
Kalpenl Island

MC Jaffe1
Pakklpura I-IOuse
Kalpem Island

l labsa A

Alll(OlTlC House
Klllan Island

/\ P Naseema -
Aynapura House

bf Lakshadweep, Kavarathi — 682 555.
The Dnectox (Se1v1ces)
/\dmmlsnatlon of the Union Territory
ofLakshadweep (Secretariat),
Kavalattﬁ 682555,

Envnonment of Forests
y;»of Lakshadweep,
2 555.

' I_De‘pai'tm
b B

Respondents

Applicants

Resnondents
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(By Advocate: Mr. S, Radhakrishnan)

0. O.ANG.268/2013

ory; Ldkshadweep

2. B M Mansoor ,
S/o. LaleA C: Mohammed Jalaluddm ,
Bharkath Manzil ‘
/\g:atl Island, Union Territory
I akshadweep

(By chvopa,te: Mr. Grashious Kuriakose) |
Versus

l. Zlhc Adlmmstx ator
Umo Tcmtony of Lakshadweep,
I(avaxat}n 682 555 o

2. 1 hc Duectm of Panchayath
| Departmcnl of Panchayath .
Kavaxam - 682 555

5. Spccml Ofﬁcer

Vlllage (Dweep Panchayat Agatti) — 682 558.

(By /\dvocale M. S Radhaknshnan)

11 ()A 269/2013

(By A . H;ious Kuﬁak_ose)

Applicants

Respondents

Applicant



1

Versus

A 'tory‘of Lakshadweep
1i 4682555

2. ’.l‘hebthairper'éon
Village (Dweep) Panchayath -
Kiltan-682 558 -

(W8]

‘The 'Employment’ Officer
~ Kavarathi, Lakshadweep-682 55S.

4. Director of Panchayath
Department of Panchayath
Kavarathl 682 555

S. T he Lxecutwe Officer
Vill age (Dweep) Panchayath
K_lltan 682 558

6. Horticultural Assistant
Vlilage (Dweep) Panchayat
Klllan 682 558 Respondents

(By Ac;:l,r\j/qc-avt__e‘{:‘ ‘;(Mir.S.Radhakrishnan (R1,3 & 6)

Namblcha

ftan Island
Laksbadweep ‘ e

Applicant

(By Advocate Mr GlaSthUS Kurlakose Sr.)

Versus

":V1llage ‘(Dweep) Panchayath, Kiltan-682 558



R

e s B =

4. _
Panchayath,
C Respondents
h'akrishnan -R1-3)
13.
I
Slo Sayxd VK.
.Vallomkadlyodu
Kiltan l%land Lakshadweep: h
2. Saycd Badusha Muhideen S.V.
Shahar Ban Vllas House _
Chetlat. - Applicants

(By Ad\%qéaie: [\_/Ir_.(:Era.shiOus Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

dmmlsuatm
U ofLakshadweep, Kavarathi-682 555.

2. QDnectox .

Sciénce & Techno]ogy

Chetlat 682 556
3. Dnecto; ofPanchayalh

Rural Developmcm Depallment of Panchayath
4,

5. A'ddl.' SubD1v1310nal Officer”
Chctla{ 682 556

6. Jumor Sc1ent1ﬁc Officer

Chetlat 682 556.

s '/\ccounls _Ofﬁ

‘Respondents




o AK Sajeed
' -Akkara House

-Kalpc‘m Island

3. AT Ahadablv :
Athanam Thottam House
Kalpeni Island.

4. P.P. Sulalkha
Puthlya Pandaram House
Kalpem sland

5. C. P Noouehan
Chemmanam. Palll House
Ka]pem Island

6 AK Bcebl :
Alakkalar IIouse
Kalpem Island

7. MP. Moham;med
Mullipura House

Kalpeni Island. - ' Applicants

KB Gangesh)

Versus.

Admmlsu atloh 'of the Union Territory
of Lakshadweep, Kavarathi — 682 555.-

lhe Dnectm' (Serv1ces)

2.
Admlmstxatlon of the-Union Territory
o'f Lak%hadweep (Secretariat),
Kay 5SS.

3. o Agricultwe

tory of Lakshadweep,
82 555.
R€pre‘sented1.by its Director. * Respondents

(By /\dvocate M1 S Radhakrishnan)



15.  OA 300/2013

1. B.Koya, age 42
S/o Bammad, Bllutheth House
Andrott Island. ’

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.lHassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott [sland.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age S0,
S/o Asainar, Kakkett House,
Andrott Island.

7. «C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

g. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House
Andrott Island

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island. -

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41, ‘
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12. 7 AJamal, age 48,
S/o Abdulla Attalada, Alxyathaxa House,
Andrott Island.



13.

14.

15.

17.

20.

21.

22.

23.

24,

15

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry B1yyada
Andrott Island.

P.N.Hakeem, age 48,

'S/o Siddique, Pudiya Nalam,

Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39, -
S/o Sayeed Mohammed Koya T.P.

Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P. Moosathada

Andxott Island.

I(.'C.EMohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.Hamza, age 34,

Koyakidave M.P., Pandathpura
Andrott Island.

b



26.

27,

28.

29.

30.

31

32:

33.

34,

35.

36.

16
M.P Khaleel, age 37,

S/o Assainar, Matharapura House,
~Andrott Island.

PP Hassan, age 41,
S/o Abdul Khader K Per umpally House
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
= Andrott Island.

H.K Hussain, age 35,
$/0 Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

« K.K.Mohamimed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

ARasheed Khan, age 39,
eed Ismail, Aliyathara House,
t Island.

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

KK Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island. '



38.

39.

40.

41.

43.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/0 Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

@

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott [sland.

Uba1dul a, age 29,
S/o Seethi, Bappathiyada House
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila [llam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M. C Hammedathbx age 37,
Dio: Yousaf Mylachetta House,
“Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal I—Iouse
Andrott Island.

Guhaii Madeena Beegum, age 37,
D/o Mohammed B, Aliyathara House,
Andrott Island.

bokunhi Koya, age 36,
%/‘ . _._lcoob Kolikkatt House,
Andxou Island.

K.Der_.vesh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island. _

(By Advocate: Mr.K.B.Gangesh)

- Versus

Applicants



The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

.Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

© FFaisal Ameen

S/o Pookoya N |

- Achammada House, Androth.

Moha‘lfnmed Shamsheer M.K.

« $/0 Bathesha U.P.

Mayamkkada, House, Androth.

Mohammed Asker
Slo Seethi
Aliyathara House, Androth.

Noushakhan M K.
S/oiSued Koya
Mayakakkada House, Androth

nmed Kasim P.P. :
S._/‘o__i]_ _dave, Palathupra House, Androth

Abdl Akbar
S/o Subair

Paﬁda"th Puthiya Pura House, Androth

M ujéeb Rahman

® S/o tbrahim

Aliyathara House, Androth

inaj 1T,
isim Koya
mathi House, Androth




13. .

14.

15.

17.

18.

19.

19

Mohéfnmed Hassan
S/o Kunhl Koya

_Ayenamada House, Androth

» Mohammed Abdusalam T

S/o Abusala _
Thecherl House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.-

- Poodamkakkada House Androth

Muh,ammed Kassim

- S/o Koya

Shaikkinte Veedu House, Androth

P.P. Koyamma
S/o P.K.Kidave
alathupula House, Androth

-Muhammed Khaleel
' 5/0 Abdulla

Allyathaxa House, 4Ar1d10th

Muh.ammed Basheer C.P.

S/o Abdul Khader o
Cherikkal Puthiyapura House, -
Andloth

Mr.S.Radhékrishnan - R1-4)

| (Ms.Rekha Vasudevan (R5-19)

Res;pon’dents



I

0A 3012013

Attakoya T.V, age 44
S/o Koya Thankgal T,
Thaildth Vahyakkattu
Androt'h Island

' Sayecd Koya age 43

Sto Koya Kldave Allyathara House
Androth lsland

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth.Island.

Yousaf, age 60
S/o Ahammed Kandalath House,
/\ndloth ]sland

Mupc[v Rehman age 35
S/o; Koya I(aa achetta House,
/\ndxoth Island '

Abdul ;Nasax; ‘age_ 38

- S/o:Nalla Koya, Kunnashada House,

Androth lSlaﬁdf'._
"I'\-%/Io']mlﬁlnéd BdSheel age 37

S/o Yacoob Ahyathdra House,
/\ndloth Is]and -

Pookoya age:i44'
S/o: Koyamma ,Mayampokada House,
/\ndlolh and

Nou al, ag)c 43
- Slo. Koydmma Koya Thacheri House,
/\ndloth Island




3.

2

12

16.

17.

18.

19.

20.

23.

24.

21

}Jasgan age 30

Aﬁdx oth Island

Jala] age 37
S/o- Kunmseedhl Pal athupura House,
Androth Island. | ‘ -

Farook, age 4‘9

Slo Koyamma Pochalam’ House,
Andloh Is and

,Abdul Hassan age 51

S/o Abdul Khader Karachetta House,
Androth Isllandv (

Koyd age 48
S/o Sayeed Mohammed Thacheri Moosathada House,
/\ndmth Island

Bg_ eer age 47
S/o Kldaveg Moodampura House

ssam, age 42
hrkakem Pura House,

de dﬂi Island‘ .‘

Mohammed L1yaudden age 33
S/o Sayccd Mohammed Neelathupura House




25,
26.
27,
28,
29,

30.

32,
33.
34,

5.«

Slo- Sayecdg
- /\ndloth land

R

riyanalakam House,

| KandalathHouse,

l\/lohammed -Sal_e_g:m age%l42

_o.halnlned"" "Kunnashada House,

(JaIOOI age 41 R
S/o lhang,u Koya Pentamvell House,
Andloth Island '

ASlddceque I age 43

S/o Kidave, I\/Iodlyothada IIouse
Andloth Island

Shanavas age 33
S/o Kunhi Koya Pochalam House,
Andloth Island :

Pook“’lnh ) age SOn
Allyathara I—Iouse

sanakar House

,Illyaslage 36 Lo

S/o:Hamza K,oya A 1yathara House,
/lnuoth Island :

Mohammed Basheer age 39
S/o Sayeed s hammed, Aliyathara House,




37
_'38._,
- 39." |
o
41.. 
42,

5. ¢
44.
45..1' X
 46.

47,

23

Mohammcd Saleem age 33
S/o: Koyamma Kanmpura House,

| And1 oth Island

Shamsuddeen age 33
‘S/o /\bdul Kadel Bellchetta House
Andloth Island T

Kunhlseetm age 47
S/o /\boo Sala, Lavanakkal House,
/\ndloth Island ' '

acoob age 45
S/o Sainddeen, Kunnashada IIouse

_ /\ndxolh Island

Abdul "_J.abbari, age 38
S/o Sayeed Mohammed, Kannichetta House, -

N Andmth l'slaﬁ‘d. |

Jamalv :age 417

d Bukali Bldumkattu Bllutheth House,

Sa]ma Beeg, _m', age 29

/o \Iallakoya Lavanakkal House,
. Andlothlsland

l

Shahanas Beegum age 28

ﬂ/a:: Lavanakkal House,

/\ndloth Isl‘a | ] |



48.

49,

50.

53.

54

55.

56.

57.

58.

59

. v,g'*h : “42:11 L,‘:W“"
Ilasscm age 39
9/0 Sayeed Bukan Mathdldpuxa House,
/\ndxoth sland

l\/lohammcd Salccm age 38
S/0 Yousaf lhallath IIouse
/\I'lle[l’l lsland T

Mohdmmcd Musthafa »}age 36
S/o Pookoya Neganmada House,

~ Androth Island.

- Koya, age 36 :
- Slo Attakoya, Mathil IIousc

Androth Islcmd

Kamil, age 41
S/o.Muthu Koya, Palathupura House,
Androth l:sland:.' ' |

i jffdgjc 30
"“Lth] KOyd [Lavanakkal I-Iouse
/\ndloth Island

?akanya agjc 32 R
$/0 Muthukoya, Bilutheth IIouse
/\nd}oth 1sland

Sallh age )7
S/o Kunikoya, /\yndmada } Jouse,

, /\ndloth Island

{ahmathulla ag,c 39
- Bilutheth House,
IsmndJ B

/\ nle( h.

Mohdmmcd /\slam Naser, age 40
S/o @aycc,d Mohammcd Palliyet House,

./\ndloth Island

Siyccd Mohdm'med age 42

S/o Kasimi, /\chadapumkattu IIouse
/\ndmth Island

Anvan Hussam ag,c 29 ,
S0 Po ke 'Ij,éKunndshadal ouse




61,
<“1_<a‘d_a House

C h€1 1ya Koya ;age 32
~ S/o Aboo Salah; Perumpalli House
- Androth Istand." A :

62.

63. Mujeeb Rehman, age 37
S/o;Sayeed Buhari, Karakunnel House
Androth Islahd. ‘

64. Noufcl K, agc 33.
S/o Nattaya Koya Chenyadam House

65
-Andloth Island;;“
66. Shamsu Shumoos age 34 :

-~ Slo ChenyakoyaM Pentamvilapura House

| /\ndloth Island

67.
68.

69.

' /"\nd”loth Island

70, Rlyas age:: 29 :
S/o Shaik. Ko,ya P @ Pentambellpura House

7. o |
andathu Lavenakkan House



72,

73.

74.

75.

76.

77.

78.

79.

g0.

g1.

82.

83.

‘Mohammcd Hassan g
S/o Sayecd Mohamm

: And1oth Island -

Rahmat age>42
S/o Pookutty M. Mathll House -
/\ndlo h Island ‘ .

/\ndloth Isla

Shamsudeen age 324

Slo Muthu Koya K.. Nellax House
Andtoth Island :
Mohammed Naseel age 28

S/o \/Iuhammcd Pentamvcllpwa House
/\ndloth Island

Raulath Beeg_um, age 29
S/o Thangakoya, Arathupura House
/\hdroth Islénd.

[ athahuddeen dgc 38
§/o Kldavc U K Makket House

: "O ~DL
Andxoth lsland

Mohammed Mustafa age 33
S/o Ahammadlya Jabalpura House
Andloth ]sland

Mo] amm"’d"Klls"lm age 47
MakketHouse

oosalih, age 40
1ammed Bilutheth House

e 47
V _ethax apurakatte House

~Achammada House



84,

95 1

27

Attakova age 49
S/o Yacoob Allyathala House

ikkal T ;'Z:ﬁ}iiyapura House
86. Fathahulla, age34 0
S/o deced Mohammed Pallxyett House
/\ndloth Island '
87. | BdShCCI age 55
' Thachcn Moosathala
'lleth lsland
88. \/Iohammcd Fa1001< age 33
Slo Nallakoya C.L., Thaxam palli Makket House
/\ndloth Island
9.
/\ nd; o1h 'I:sh]and:; '
90. Salccm agc 31
S/o Seethl Ka1a1<unnel House
/\ﬂlelh Island ’
91. Mohammed f_:i,"ésnn age 33
9/0’ Sayeéd /Iohammed P. C Pathada House
92. age 44
avanakkal House
93, -Mohamme 1jsvs‘ain, agé 41
Slo: Sayeed I,Y hail, Kandalath House
' /\ndnoth lsland
| “94.' , Sabn Khan agc 33
S/(‘ Koyammakoya "Thatlampokkada House"
/\ndloth Island.’ . :
_'95, - Bl

kari, Podamkakkada House-




96. Al

97.

98.

99.

101,
102.

103.

107.

- 3{‘@?#%»#@&%4;# S

{.”'a:éyékkfc_il House

fi"ali House

Mohammed Musthafa; ‘.age 42
Edayakkal IIouse B
Androth Island.

Navas, agc 25 _
5/0 Hussain, J“hahna Man21l
/\ndloth lsland '

: Shanavas age 33

Ilassan .age 33
9/0 %eethl \/I Lavanakal House
/\ndmth Island

Mohammcd Basheel age 42

‘ S/o Yousaf \Jell i -Iouse

9/0 Kldé\/e K Palllat House
/\ndloth Is and

Muthu Koya age 39

S/o Kunhl Seethl Makketfe
A11d10111 Island '

;;.‘ukhbeel age 30 -
oya, Kerakkada House

age27
. i avc M P, Pandathupura House
/\ndloth Island



" 108.

110,

112,

"114.

. Ubaldulla age 29

Slo Sathar Kanmpurva House
/\ndroth Island '

Jalal, age 49 , |
Slo Yousa[ P. MoodampUra House
/\ndloth Island '

| Kldavu agje 55

S/o Indeen M., Blrlyammada House
Andloth Iqland

Kldavu age 59

S/o Irjab Mckkat House

/\ndxoth Island

Mohammed Salahudheen age 26
S/o' | (oya T.P., Kandeth House -
And oth sland

Mohammed“;/\lthaf age 24
Slo Jamal Mayompokkada House

- /\ndloth Is]and

118. 1

/\bdul (Jafoor age 28
S/o Nallakoya T,, Bappathlyoda House
/\ndloth I%land '

Mohammed Yathlya Khan, age 23
S/o Basheel K Mathll Houqe

Kunmkoya age 35
S/o Ahmed, Ponmkam House
Andloth Is]ar;d |



121,

123.

|24.

125,

/\ndxolh Island

~{",‘- Cord 1601 ips s Spt . -

/amul /\bxd age 4
S/o Assamax 'N. P Kandalath House,
/\ndxoth Island '

\/[ohammed age ! 50 , '
S/o /\bdul Khade1 (aval Chetta House,

/\bu N ::n ag,e 36 ,
Slo- Qnddlque Kunna_, ada Housc

' /\ndloth lsland

Mohammed Aboo Salih, age 37

Slo Musthafa Ammelam House,

Andloth Island

Koya age 37 :
S/o Sayeed Mohammed Lavanakkal House,
/\ndloth Island

M()halnmed {afeel< C.P., age 38
Slo S‘ayeed Chcx 11<l<al Puthlyapwam

med- Rafeek age 40
S/o Ukkas Bllmheth lIouse

- /\ndloth sland

127.

128.

129.

130.

\4ukbcc] age 28
S/o Mdjeed L., Perumpalli House,

, /\ndloth Island

-Rashced Khan age )3 '

S/o K,ldave 7\ Blyyadachcua House

rook, age 31
_u'nnel House
/\ndtoth,lsl'and

Rdhma.thuHa-h,;iiu‘ ge 31
Slo Koyamma K.P. Bappathlyoda House .
/\ndloth Iand _

\A()lwalmned Kaslm age 30
Na “"*flKennashada IIousc




 1'32._
133. A
) 134.
135, \
136
f :13;17;
1_38‘.

139,

141, K
142,

143. Mo

- , ' e 51

S/o:»I(ldave Poovadakkattu House,
Andtoth Island o

Mohammed Saleem age 31
S/o Hassan Kunm Keyiyoda House,

7/\nd10th Island o

Koyamma age 47 -
S/o Aboo qaleh: Kavalchetta House,

Abdul A/eez Khan age 41
S/o Mohammed Bnayammada House,

Andloth Island

‘ S‘_am :'dddeen age 32




145.

1 46.

149.
150.

151,

-155.

| Andlothilsland_

i

am House,

Mohammed qba age 38
S/o Nallakoya, Pelumpally House,
Androth lsland

. Pookunm dge 56

S/o Yousafl Iay Bappathlyoda House,
Andloth lslan,dn,_-_' L

. Moh:"'gnmed'Basheer age 38
~ Slo KlddVC A Mayampokkada House,

/\ndloth sland

Chéiiy'akoy‘a ag‘e'g6

S/o Kunnikoya . P Thacheri House,
/\ndloth Island

Ndsccmudhcen K S P, age 28 :
S/o Abdul Khader T Karachetta Sarommapura House,

. Ily', u1ahmanl age 31 ‘

b/o Kunmkoya 1\/1 P., Chekummada House,
/\ndloth I@land

Kunhlbl agjc 46
S/o l\adm "Pei: umpalll House
/\ndloth Isla L



156.

158.

160.

'161[

163.
164,
165,
166. |

167.

- Andxoth Island

_ /‘\l'lleIh. Islandx ;‘

33

g/o Buha11 V K Ch'

apokade House,

Ba%hcel agc 40
Sho Sayeed K., Kunnnashada House,
Andloth Island o

. .Mohammed KUIaIS.hll\ age 25
- Slo: Sayeed Mohammed Karakunnel House

3

/\ndxoth Island

-Sna;, age 47 -§7

S/o-Kidave K, Kunnumpura House,
/\ndloth Island

Mohammcd Raﬁ age 31

/\nd10iﬁ Isle:a‘nd

@ajeed Mohammed age 54

Thachen House, _

ya. P Thachex 1 House,

Yakoob agc 40 |
S/o KlddVU'L _ Ammelam House,
/\ndlolh s]and




,,A'?@R“& }5@ T
. ‘P ?

168.
_169.

170. , g i
’ @/o Krcav:,P Amm_ m'House,

/\ndxolh Island

171. Mohammcd Kasnn age 46
Slo Yousaf, Bappathlyoda House,
/\ndlolh I%land

172, adccja ag,e:iS'I _
' D/o Kidave K , Thacheri House,
/\ndxoth lsland

173. Mullabx agc 3’4

174.

S/o Chcnyakoya Kannathimada,

d.i

/\nch oth’_l.slan

176.

Versus.

l. [hc A 'dﬁnmstx at01
/\dmmmtmtlon ofthe UT of Lakshadweep
Kavaldthl'6¢82 '

‘ Q‘icultuxe
chp, Kavarathi 682 555
i1 s Dnectm

Dcpanmem

Applicants



(By,Ad&dc‘é't‘e: Ml

Respondents

S Radhakns man)
17. OA 302/2013
1. 'A Jaffer, age 35
' S/o Babwan Pannethechetta House
Amlm Island ’
2.
3.
'al.lka House
/\mlm Island
4. Nallakoya age 40
%/0 /\bdulla (oya Puthoya Kanniyam House
6. i .ge 36
Si (1dan 1ottechetta House
/\mlmlsland '
7. - Jabba1 P C, age 36

S/o (,herlya Koya, Puxakkachetta House
Ammn Island '

Applicants



'Kaval ath] 682 555

3. DISU ict Panchayat
Amini represented by its
LExecutive Officer.

4. Village (I),Weeﬁ) Panchayat -
Amini Island répresented by its A
Executive Qfﬁc,e_r. > , Respondents

(By A.dfv;qc;ftfe‘:jMx'l“EISA.I;{édhgl<1'is}’man/M/s Sheriff Associates)

18.

1. Aboob‘akel P, age 41
S/o I\Unhlkunhx Pallam House
Kanlalhl Island

2. Musthafa B K age 45

(OS]

S/o Chcf,,lya <oya K Aynipura I-Iouse
Kavalay .

5. Yacoob K P age S41
Slo Kidave U.P.; Kuttlpapepura House
Kd\/aldlhl Island '




12.

1S.

L

MUJCGIJ Rch1 an B, age 30 '
~S/o hangakoya Blrekalﬂouse
: Kavaxathl Island e

Sajntha P agc 32

,D/o Altr /\ladam Poovmoda House

Ka\/dldlhl Island

Basheen P I age 44 A -
S{o..M'.ohfaml‘ df-":l?a”lpu}a Puthlyalllam House

S/o Ahmed <au1mmada Kadapurathaba House
Kavaxathl Island

balccm A P ag,lc 34
Slo. Mo]ﬂmm—dfiC P. Athampapepura House
I\avmathx Island

'saih P. '., age 29
5 Puthlya Allkom House

| 5/0 Muthu Aynepma

Kav«ualhylslmd

Siy,age 5 :
I . Saﬁyablyoda

lillam



19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

30.

Kavamthl Island

Dyeeoce (ST

!.X@.:""*Wﬂh;"y@ i

38

S/ollan ath’A.

Mamkfan K I age 30
S/o Abdulla A, Kuttltapepura
Agatll lsland 2

T hdayalhulla S. M age 36
S/0 Hamizath B K . Subalda Manzil
I\avmathl‘]sland '

.S/o Chcnya Koya K. P Paklchnpula

Kavalathl Island

Suhman K P age 38
S/o Klda\/e U P., Kuttipappepura
Kavalathl sl"md

Yacoob C l dsc}e 40

P, P uleenakeel House
I\ age 34

"chlpura House

;l:liv'eliedu House

balKK, age 31
Kunnamkalam House

Mohamm
S/o ]('15mx




34,
35.
36,
37,
38.
39.
40,
41.}

42,

: 8/0 Chenya l\oya P/ iiam Pullpmnakad I—Iouse

Kanldlhl lsland

S/o BabUJan M 1 Pulhlyapula House
Klltan slahd L

'Ilussamalx I\ P ,age. 33

S/o. Muhammcd C., Kuttlthayapma House
Kavaxdthl Island :

Qtllaimah M ége 37
S/o] lamzath M. , Maidanoda House

I\dledlhl lsland

Ka]a llussam C age 37

S/o /\ha;mmed Khan T.P. Chungam House

: "m‘jéh‘rk dge 38
a;d..House S

MohammcdShaﬂ K.P. ,age 32
S/o Qayed Poo, A, Kakachlyapura House
Kavalathl Island

Mohammed Raﬂ B.; age 33 :
S/o Attakldave T P Beelamhoda House




43‘[: :

44.

AS/o-l\/l-o‘lamm d T Amanathakepura House
Kavaxathl Island

46. @h’éra "udhc'cn' age 24
S/o,Ali A, Poovmoda House
Kd\/dld[hl Island - . ~ Applicants

(By Ad'\gdc'at’e:" M. ,K'-.I,B .Gangesh)

Versus

5. Vlllag)c (Dwee
I\avcuathx Is]

Respondents

eectta House



Amml]lslan 1

guaj age 3
S/o Abusaia, Putyyalllam House
Amini Island. :

K.K.Razak, aée 27
S/o-Khader koya Kunnlyatamkakkada House
Amml lsland L

P Ashraf age 37:-:: '
S/o Ahamed Pallam House
Amlm Island ’

K L Moosa ag,e 44
Slo /\ttakoya Keclachely House
/\mlm lsland '

B Kasmlkoyab age 42
S/o C her 1ydl<oya Balapp House

'Q/o /\bdullakoya Madam House

/\mlm Island -

POO]\UI’lhl o
S/o T.C. Yousaf Nooxmahal House
/\mlm lsland

- .‘i" - ...‘.., f r—————— ., .

Applicants



(OS]

£
T_"

an‘chayats
fthe U"l of Lakshadwecp,

DHCCLOI ofrducatlon o
Directorate of E ducation:”
/\dmmlsuamm of the U of Lq\shﬁdweep
Kavmalhx 687 555 :

Village (chﬂ@p)' l’-aljcha')‘iat
Amini Island represented by its
Executive:Officer.

(By Advocate Mr. S:.;il_{:eldh'aki‘i:slman.)

20.

(S

'() A No 325/2013

Mohammed /\bdul Razak
S/o U.K. Nalla Koya
/\ualada Housc

/\nd1()u lsland o

Bn 1yamma,dc1 t ouse

/\ndnott slan,

(By Advacate Mr. K Bl Gangesh)

—_—

A

' 'Véfi‘Sus.

lhg /\clmlmsucum
/\dmlmsuamnrqi the Union Territory
of Lakshad Kavalalhl 682 555.

Dcpanmcm ofl*nwomment of Forests
WUnion Icmtoxy of Lakshadweep,
chvalathl 6‘%” 555

Respondents

Applicants

Respondents



.(\)

21. UA .)26/2%3

I Savad l K ag,c 40
hammed A.P3 Thirinikkadu

S/o 1amzalh (P Palllpuxa
Kavalathl lsland

3. /\boobackel 1 K , age 34

S/o Fathahulla, Pulcenakeel
Kd\/dldlhl Island.

4, .Icf'han'g“cér AP, age 32
S/0. Hameed, :Aliapura
Ka\'dldlhl lsland

bha]ahan 13 ag,e 35

J Gangesh)

Versus

B T hc:/\dmlmstl at01

/\dml'msuauon of the UT of Lal\shadweep

Kdvalafhl 6&2 555

2. Dncctox ofPanchayaL%

| _chxescmcd by 1ts DnectOI

4. Vlllagc (chcp) Panchayat
Ka\/axathl l%land represented by its
I: \ccutwc Ofﬁcol

| catc Mi-‘.-;S;."R:ladh'akxjishnan)

Applicants

Respondents



.~

Y
O]

0A327/2013

%

B A L

b

Farook,age 40t = o
2, Pulippinakkad,

S/o l\unh)k

Sartholapura,

Applicants
(By Advoccuc Mr.K. B Gange%h)
Versus

L The Administrator

Admi'nisuv'guixon of the UT of Lakshadweep

Kavaréilh_i-6_82 555.
2
3. ‘Dcpaumcm ofl nvnonment & Forests

Union Territory of 1 akshadweep

Kavarathi- 6%2 335
4. \/llldgc (D\vcep) Panchayat

Kavarathi Island 1epxcsenlcd by its ,

B ,\Ccuuvc"" ) hcel ’ ’ Respondents

o

(8]

S/o \/lohamood ‘del Chendlpuza
i c\\/clldlhl ; i

Samul llamccd P P , age 39
S/o-Auai K P Pol\cua Chcpuxa House,
l\d\’clldlhl s

. age 35
., Karutholapua House,




2

Applicants
Versus
The Adnﬁiﬁién c;tOI 2
Administration of the UT of Lakshadwecp
Kavala hi-682 555,
| Dnectm of Panchayals '
' Depaxtmem of Panchayats v
Admimist atxont‘,of the UT of La <sh<1dweep,
.}Qf.,”du‘catlon __
Dncuoxate of Education,
‘Administration of the Union T erritory
of L. Jkshadweep, Kavatathx 682 555
Vlllage (chep) Panchayat
Kavarathi Islarid lupxesented by its
Lxecutlvc offi 1ce.1 ' S | - Respondents

wmlmg G'eh_tre Kiltan - _
at, Kiltan. ~ Applicants



Versus

of Lakshadweep -

rime o‘f Panchayats?'
- Admi; _stratlon of the UT of Lakshadweep,
Kavarathl 682 555 E

_ he thef xecutlve Ofﬁcer
Distr ict Panchayat Unit

Kiltan, Union Temtory

ofLak%hadweep 682 557

(By Advocate Mx S Radhaknshnan)

. OA 331/2013

p K C agc 34 ,;;
b/o' ayeed Mohammad AM.

‘ Kam‘y nchatta( Inuse) Agatti Island
UT; ofLakshadweep

kamg, as casual labourer in the Department of

Scxence & T echno]ogy, Agatti, Lakshadweep.

llyden P,
Slo deccd Buhan Hay U
Pokka‘[happada ‘(House) Agam Island

W01 <mg : a;silal labower in the Department of
Sc1ence & 1 CChnology, Agatti, Lakshadweep.

Respondents



L7

Applicants

jakose, Sr. & Ms.Daisy 1.Daniel)

ersus
veep; Kavarathi-682 555.
2. 'Chanpelson -
Village. (chep) Panchayat Agatti-682 557.
3. Chanpcnson

Vlllaée (D\weép) Panchayath Chetlat [sland-682 554.

4, The Jumor_,: bcmnuﬂc Ofﬂce1

Aoeim 682'5'5'7'"
6. I)ncctox ofPanchayath
Depaltment of Panchayath 4
K}a}{a‘lga{'th;_, 682 555. N ' Respondents

(By Advocate: Mr.SRadhékrishnan for R1,4,5 & 6)

Applicants

Versus



B e

akshadweep
2
Umon Iemtoxi adweep
-Kdvaldtll .
3. Sub DlVlSlonal Oﬂlc _
Kiltan lslcmd Umon- e, tory of Lakshadweep
. Kllldn '
4. Dircct()i‘
- Services,

UT ofl algél%'adchp, Kavalattn

(By Advoccuc Mx S Radhaknshnan)

27, OA N0

L [Kassim /\
Sto. Auakoya P, P
‘/\llyathaxa Ilouse Andlott

2‘. .}alal'ud_dm N

é (Oi}/ézN P

N nada}]ouse Andrott
3. Mohammed I'Iassan CE

S/o. Kunhlkoya SVP
I dayaklml llou%e Andrott

4. Mohammcd Rafeek CK
S/o. Koya K. C
-(,hcm/a l\akkana'l House Andrott

5. I\/Iohamlmd Kamaluddm M.K _
' S:/O.Shlhabudc in Pookoya Thangal.
\ 'lmda lIouse Andrott

7. \‘oo;u I Hdssan /\
S/o Nallayal\oya UK
‘/\mldda Housc Andrott

Respondents



(OS]

Admlmstlaltlon.ofthe Ur
oFLakshadwcep, Kavarattl - 682 555

Dncctox ol Panchayats '
Dcpaltmcnt of Panchayats

‘Admmlsuallon of the Union TemtOIy

ofLakshadv\,{ecp,,Kavaldttl - 682 555

Dcpaltmem oleecmcny
Union [cmtoxy of L akshadweep

' .Kavaralhx 682 555

Vll]age'(Dw p) Panchayat

Ayshomma £.6; .

D/o Hamsa, Ellachetta House, Agathi
Beefathumma,V

PD/od¢asmi Koya, Puthanveed House, Agathi

Applicants'

Respondents



9

17,

A . 06 S Sy AT
kAT Cel L e

LS/O Kasml <0ya C P
P ovmoda House, Agathl

Kunnalhalam ouse,Agathl

Nazer K ©
S/o.Kidave -
]\unmI<athly'1pada Ilou%e Agathi

ShO\?\/kathalifM_
S/o.UmmerB .
Makayachoda:House, Agathi

S/o Muthalll K

1 d‘l!hﬁld._c_l‘ House, Agathi .
':/l\-bo‘o"B'a‘:c'l\u N.M

S/o /\bdul Rahman F

Kékkada I- loLlsc /\gathl

/\/ha1 C .,
So. Mohammcd Koya T.P
‘( ha],]a&k]gad Uou_se Agathi




20.

21,

24.

25.

20.

27.

28,

"P(m

\4uhammcd Koya B
Slo.Koya .. '

.'Blycuhablyoda Ilouso Agathl :

Naleesa M.I\ ' 7
D/o.Abdulla Keya K

v !\4()&)[]1&11111<al'.<l<__ada I{Ibusg__:, Agathi

l\ oya P - )
S/()-.K.u:nhlkoya
mda llouse /\gathl ,

K 1smlkoya K I-
S/o. z'\bedel\Cl Koya
I\amalmalmlyodd Pulhlya Illam Agathl '

boobackcx U P
S/Q /\l] Mohammed

I lmdum‘bl M
D/o /\uakoya
Mamydm Sc\flyodd llousc Agathi



34,
35,
36.
37,
T
39,

40.

43.

o Samccz :
, S/o Ma;ce
Mumhmtli::

Sayud Mohammed L

m; Agathi

S/o.KalidP - _
l lla Ilouse /\galhl

Nascc;r l.P_":r ; _
S/o-Muthalif

Thekku Puthiya Illam, Agathi

 Ubaid U

S/oHamza U
Umimmerodachetta House, Agathi

Syed V'léh;{in‘m"c'd'K"T -
S/O AbOOSdla l

S/o alhahul]a
Biyashébi&j@g{a- House, Agathi

Hajcuomma FP B
D/o /\bdu.l I\ddukoya P. (,



46,
47.
48,

49.

50..

'I{oshna
t[hdchcny

. 'S-a'k:l'(afr

D/o:'xgayed A ul Rahman
FHouse; /\gathl

Koodam House Agathl

Showkathall
S/,o_,l,_ ate Attakoya

Sali]ani){oc1'a ]_—}li_o,u,se, Agat‘hi

lesamudhccn V K
Slo. llam/a CK (I atc)

' \/ddc\k chla LHam, L\gathl

mmmada Jlouse

' Mohamme_ :/\11 C

S/o. Kasml Koya A -

Chqchalakapc‘da House,, Agathi
g "

decd ;Mohamrmcd K

S/o Yousal AL

Al 1 ']—lou;se,»Agathi.

53

Applicants



Ummer Farjcfoka;ha‘ﬁ
S/0.Aboosala ,
Malikakal HOuse' Aminii

P. A decdall ‘
Stor Hdm/akoya
Puthlya Asha "'da House Amm1

Rah‘math Beégam' '
D/o Ahaméd ‘ 1 ‘Malikakal House, Amini

Ahamedkoya
9/0 Koyakldavu Surambi House, Amini

Vallyabl P(, .
D/o Anthukoya Palliyachetta House, Amini

a fi:{fVefsus

]lm /\dnﬂimsl:alon :
k/\fdm 1 tion of the Union Territory
;c akshadweep, -Kavax atti — 682 555

Respondents

Applicants



Respondents

D/o Kunhlkunhl '
Pallicham. House, Kavaratti Island

D/o lbla 1
:Keelakoch




14.

D/o Vallya Ab urahlman
Vadakkumelachadam Kavaram Island

Beefathumma B _
Dlo. Aboobacke1 ,
-Beeramthoda Kavauatu Island

Rahmath Bcegum PP

'D/o Attal K.P.
'Pochalachepuna Kavarattl Island

Mauanam ’;;i e
[)/O Mg'-thu;,/\)/napu‘a

Ihe Admmlstrator
Adnnnlsllatlon ‘of the Umon Territory

(By /\dvocate I\/h S Radhakrlshnan )

Applicants

Respondents



2. ' ‘

' S ‘Muthukoya ;- " I
Sunambl House Am1m

3. Anwar Hussafln :

D/o.Essa - 3
Kouapura House Amml

4. scuxtha Beegum A
D/o;Sayeed Abdulla Koya
Bell House Amlm -

S. Hameedathbx '_" .
D/o; Shaikoya
Monakkallachetta House Amm1

6. l‘i'a%dihar' .
S/o Mohammed
/\llmmecheua Ilouse Amini

Versus

I, Thc Adminjstrator -
Adminjstration’of the Union Territory
oi L akshadweep, Kavaratti — 682 555

Umon Tetri it8ry. of Lakshadweep
Kavarathi 1epxesemed by
Director of%.dueahon - 682555

Applicants



AMohapurakkad House And'rott

/\bdul Hassan
S/o. Atlakoya
Kalthatt Hou ‘

: Sayed Mohammed
IS/o '‘Aboosala’

Karachetta House Andrott

Mohammed Hussam |

S/o Mohammed

Bappathlyodd Hous}e Andrott

T hef' dmmlsetrator
Admlmstl atlon of the Umon Territory

Respondents

Applicants

Respondents
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33.

Hassar .
S/o.Attakoya it :
Kunjanattichetta, Andrott

4. Yousaf

Slo. Pookoya . i - .

Puthxya Eddnyakkal House Amini.

(By Ad,:\{ocate;: M-;;, '.'B,. Gainges,h)

Applicants

Respondents



3. ) :
S/o. Muthukoya ,
Pemamvellpuxa House Andrott
4, Moéhammed Féisal

S/e. Slddeeque S
Mdkket I

or"Lakshadwcep, Kavarattl - 682 555

2. Dapdrtmcnt oFAmmal Husbandry

4, ’Vlllage (Dwe'ep) Panchayat
Andrott Island rcpresented by its
I“XCCUIIVC Ofﬁcer = 682 554

(By Advocate M‘:“ S Radhakt shnan )

ousc; Agatti

Applicants

Respondents



®

K:P. Hom/akoya AR
S/o.Aboobacker 14 .

Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkathall -
S/o Sydubukhau

Kondmoda House Agatt1

B SharafudheenI

Slo: Ummer Ella

Bceyakut v:yoda HOUse Agattl

V K Mohammed Mukthar
S/o Abdulla. Koya '
Vadakk Kunnmamel House Agatti

Abdul Rahlman.:.
S/O'D'ldrdeeque

"n.chayats
f"he Umon Territory

""""

Applicants

Respondents



L Muthhkoya g

l. ’1 he Admlmstratm )
/\dmlnlstratlon 'of the Umon Territory
of L akshadweep, Kdvarathl 682 555.

2. The' Dnector (SCIVICCS)

Admmlsnann of the Union Territory
L akshadweep (Secxctarlat)
Kavaram = 687 555

3. DdeIlanl QFAgnculture
vnion- Fenlltory of I akshadweep,
Kava’rathl 4 682:555.
Replceemed by its Dneotor

'.,IY

(By Adﬂ;{)cale Mx S.: Radhakrlshnan)

viw

_S/o %halkoy 4'

Applicant

Respondents

Applicants



4. Village (Dweep)ﬁl Péhchayat
“Andrott. Island 1epresented by its -
l*xccutwe Ofﬁcex 682 554 Respondents

(By Advocate Mx S Radhakrlshnan)

38. ()_A 356_/2!(:)_1,13':_ )

l. Ilajaxommabl g ‘
D/o.Koya | Kldave M
T‘h"{h -"apada.‘House Kaipem

Applicants

ilon'ol the Umon Territory
e;ep, Kavax att1 — 682 555

(Dwee ')' Panchayat
Kalpem Island xepresenled by its ‘
lxacutlvc @ txoexﬁ 682 552 Respondents




10.

1.

13,

/\bdul Lath' Af o
'S/o.Pallath Kunhl Koya*
N_enempappa}dd::l louse,:

' Kalpeni




17.

18.

19.

.;:_%(,Oyé
aillam Housé, Kalpeni

Applicants

of'the Umon Territory
& p; Kavarathi — 682 555

:n

A”gi'iéul‘t‘ure

ry.of Lakrshadweep, Kavarathi
: ’1ts Dlrector

Dirécior "of Panchayats

Depaltment ?f Panchayats
Admmlstla on of the Union Territory
ofl ak@hadweep, Kavarattl




©6

40.

Abdul Latheef :
Keela Vlllattom Amm Island
Lakshadweep R 's‘_ |

(By Ms.Shahna Kai-'th;i.ké-yan)'§% :

chsus ‘»
- -y
L. Vlllage (Dweep) Panchéyath
- Attini, Island’ -
.Repn;:sented by lhe Chalr Person

Pln 682 552

2. '.Secret‘axy |
Department of Panchayath Kavarathi

3. ADnrectox . :
[ mploymcnt and Training
Unioh IemtOIy ofLakshadweep
Kavarathl '

Respondents

Applicant

Respondents

Applicant



&7

3..
weep ‘
Respondents
(By Afd,__'v;_ , Mr S ,adhaknshnan for R 2&3)
i, ‘ E ' l E"-"
42. OA 362/2013
Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, :
Labourer, Klltan Re51dmg at Vallyapura House,
Kiltan Island T Applicant
: ' Versus
I Thc /\dmlnmtr lor .
!U F of Lakshadweep, .
'-Kavarattl 682:555,
Llectncal,Dlvxsmn Kavarathy.
2. .Dlrector ofPanchayat
Respondents
Applicant

Versus

Qiife(‘:tqr: of P



©8
yat '
Lakshadweep,

ssistdnif Surgeon,

Respondents

(By Advocate Sl‘l 9 Radhakrlshnan (Rl -3)]

Abdul Qubish, S/o. Sainul Abid P., aged 27 years,
Malikakal, Kiltan, U.T ofLakshadweep, working as
Casual Labourer, (I ‘:,Stock Inspectors Trained Labour),
Animal I[usbandnch,pa-rtment U.T. of Lakshadweep,

' ) ' Applicant

or ofAmmal Husbandry,
Kavarathl 682 555.

Respondents

45. OANo 366/2013 '

l. Mohammed Kasun o




&9

Applicants
(By Advocate Mr. K'B: Gangesh)
3 "AVe‘r‘SLié: ‘: o

1. T he Admlmstrat@r

.....

ofI akshadw!eep, Kavaratm 682 555.

!

2. lhe Dlreclm ofPanchayats

_ we,p‘ )evelopment Corporation Ltd.,
PorLControl Tower, ‘Andrott — 682 554
I{Epresented by 1ts Ofﬁcer in charge.

4. Duectorate of Art & Culture
Admnmstxauan ofthe Umon Territory
of Lakshadwe P} Kavaratti — 682 555.

Represented its Director.

x,lie' Lture
T : ol

e U‘mon Temtory

Respondents




vM_\amn ed. Salim fged, 4years S/o. KldaveA
' -Panchanalllous -Andrott :

6. Khan agcd 32 years S/o Muthu,
' Puleenakeel House Kavaratt1

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monakkal HOUSe Amlm

8. :Sayed Koya aged 44 years S/o. Pookoya,
Mcelachen House Amml 4 Applicants

R ,v ,r:-'"' -E.i» Versus

I 'l hc /\dmlmstwton
/\dmmlstl ation of the U‘mon Territory of Lakshadweep,
Kavalam 682 555 ! §3

PRI i
4. V11 age (DWeep) Panchl ayat, Andrott Island,
rcpresented by |ts Executwe Officer — 682 554.

Respondents




12.

14.

15.

16.

' 8/o:

15;

7
/ 0. Sayed Moharimed,
,'ears, Sziy’e'd [smail,

8 years, S/o. Nalla Koya,

Koyamma A.,

ars, $/0. Thang Koya,
- House, Andrott.

l 32 yedrs, S/o0. Koyamrma Koya

' a, fAndffcf)‘?tit;

‘aged 27 years, S/o0. Kunhiseethi Koya,
drott



17.

Applicants

1.

ve Officer - 682 554. Respondents

(By Advocatc : Sri ad;fli'ékr‘i:{s‘hnan)

d35 yejars, S/o. Ukkas,
s, K;a’?varatti.

.years S/o. Hamzath,
Kajvarattl

y(.%,;ar's, D/o. Khamar Khan,
‘Kavaratti.

ye ‘a"ers',' D/o. Hamzath,
I6use, Kavaratti.

: a‘rs, D/o. Ibnu Maja,

"“D/o. Hanizath,



o

8. Rdmla Bccg“’ ears, D/o. Kasmi
: ratti
9. years S/o. Abdul Khader,
aratti. Applicants
(By Ady
Versus
[ The /\dmlmsucuox
Administration oflhc Union Territory of Lakshadweep,
Kavaratti- 682 555 '
2. Dnulox of I’anchayats
Dcpdltmcnt of Panchayats,
/\dmlmstr y n.of the Unlon Territory of Lakshadwcep,
J(avmattx ‘ :
3. Dncctoxatc Mcdlcal and Health Services,
Union Terri I L dk%hadweep, Kavarathi,
Repxcsumcd by its Dncctm 682 555.
4. .\/1Hagjc (Dw c_p) Pdnchayat
Kavaratti [sland, represented by its |
Executive Ql:l‘lc"ei‘ ~ 682 555. o
5. \{il}l@gg(l)w@‘icp) Panchayat,

|8}

Andrott Isla re plcscnted by its

Respondents

P Naseer, aged 35 ears, S/o Kunhikunhi,
7-? allic ham 'H 0 us’e‘ i. Kav ‘ah‘atti

P l Nascu Aged 32 yccus S/o Hamzath,
l’ulhlyd Illam Kavaram




Abdul Razak

-Salablyoda I Ka Applicants
(By Advocate: Sn K. B (Jangcsh) }1’
Versus
I The Administiz
/\dmmlsUatl
'Umon lux ()f akshadweep, Kavaratti.
2. Dc pcu tmcn \n i ma | ’I"-TUsbandry,
Umon Territory of ’;_Laks;h‘adweep, Kavaratti
repr cscme‘d‘ by ts Ij’i rector.
3. DHCLl()l of Pdnchayat%
Department « of Panchayats
Administrationof the "
Union Terr 1Lo1_y, of [.akshadweep;,
Kavaratti,
Respondents
50. QA No 37,_ kN
lamaludhccn, S/o /\bdulla u.C.
Mudakklyoda Il(' IS¢,
l\dddmdl & Applicant

?e Umon Territory
o _‘:dledlhl 682 555.

2

The Director ‘(S:elzviges)_
Administration of the Union Territory



N ‘75

of Lakshadweep (S'-e‘cre'tariaf),
Kavaratti ~ 682 555.

3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51. QA 373/2013

.~ Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

l. The Administrator,

| Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats, .
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director,-682555

4, Enviroriment Warden,
Department of Environment & Forests,
Andrott-682 554,
5. Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Andreth Island v

Union Territory of Iakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

(S

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island —= 682 555. '

Director of Panchayats |
Union Territory of Lakshadweep
Kavaratti Island = 682 555.

The Director

Agricultural Departmerit

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of ,

Lakshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

[

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta; Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island, -
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



77

4, I'K. Sarommabi, Aged 36 years, D/o late Kunhikoya

' Keelaillam T hekkeelapura House, Agatti Island,
Umon lemtoxy of L akshadweep

(By Advocate: Sri N. Anilkumar)

! : Versus

—

The Administrator, v
Union Territory of Lakshadweep, Kavaratti,

2. The Chairpetson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

(OS]

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
- Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
- Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I. - Ishaque A.C,, aged 35, S/o0. Junies T,

' Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Istand, UT of LLakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents
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3. Noorulla §S. M , aged 39, S/o. Late P.S. Kunhlmon
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of L akshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(98]

(By Advocate: Sri S. fiﬂa'd'h»aIQ‘ishnén)

55. QA 386/2013

I Jahathali P.P., aged 33 yedrs, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Teititory of Lakshadweep, Pin — 682 552.

(S

Khalid Unn‘am,’ aigéd 40 years, S/0o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4, Moosa Peé‘chan’dam, aged'38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

5. Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amm1 [sland, Umon Tertitory of Lakshadweep,
Pin — 682 552.

6. Khalid A.P., .é;:ged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Téfritory of Liakshadweep, Pin — 682 552.
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12.

79
Abdul Salam'A., aged 38 years, S/o. Khader Thottanada,

Aminipura, A‘i_h-ihi Island, Union Territory of-Lakshadweep,
Pin — 682 552.

Nooru} Hassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Teiritory of Lakshadweep,
Pin - 682 552.

Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of

Lakshadweep, Pin — 682 552,

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,

Unnam, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

1.

(S

Versus

The Union '[‘err‘itt_;xj‘y of Lakshadweep,
Kavarathi —~ 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of L.akshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweép) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56. OA 388/2013.

1.

P.P. Amanullia, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bén‘u, aged 27 years, D/o. lbrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedl<héix1, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. =~ Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administ ton,
Administrat‘ioﬁ of the Union Territory of Lakshadweep,
Kavaratti ~ 682 555.

Director of Panchayats, Department of Panoha‘yats,_
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshddweep, Kavaratti, represcnted by its
Director — 682 555.

Assistant Scttl-em"em 'Ofﬁcer,
Aminj Island - 682 554,

Village (I)weé.:p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552,

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer - 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

- K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.

OA 390/2013

C.N. Abdul Hakccm, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

o

Konhankakkada House,Kalpeni.

C.N. Habusabi, aged: 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



10.

11

12.

15.

16.

20.

21,

gl
Pakkath louse, Kalpeni.

AT. “Shveema_tg‘i, 42 years, D/o. Hamzakoya, -
Atha'nam Thottam House, Kalpeni.

A.K. Muthubi; :aged 53 years, D/o. C,herlyakoya
Alikakkada House Kalpem

K.K. Ilabusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,

Chadachiyoda House, Kalpeni.

Abdul Saleem M., \'aged‘.34 years, S/o. Mohammed AK.,

‘Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,

‘Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,

Beerandhoda Hou‘@’e Kalpeni.

K.C. Abdul Laffar aged 38 years, S/o. Aboobackcr
Kuttlyachadd House, Kalpeni.

M. Anwar,agﬁed 37 years, S/0. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. IIam/akoya MK,
Cheriyachaman Gath House, Kalpem

K.K. Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thdngakoyd .aged 33 years, S/o Chariyakoya E.,

Koliyala Ilouse Kavaratti.

Hussain Ali, égeid 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.'
23.
24,
25.
26.
27.

28.

30.

32.
33.
34. |
- 35.
36.

37.

Jaffer, aged j'yeals S/o. Hasan T.P.,
Kaladi House ‘‘‘‘‘ Kavaratu

Basheer, aged 36 years, S/0. Mohammed P
Kunninamel House, Kavarattl

Amina, aged 42 years, D/0. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, a.gé_'d 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 3] years, D/o. Kuttiyammed,
Kunnam House, Kavaratti,

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o;. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul A.riieé}l, aged 33,years, S/o. Sayed Buhari,
Palalam House, KaVaraﬁti;

Abdul Rasheed; aged 23 years, S/o. Hasamar
Umbiyapura House Kavarattl

Hussain B.‘,’a.ged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti

Mohammedali T.P. aéed 35 years,
S/o. Aboobacker K.K.; Thekkilapura House, Kavaratti.

Sajld Khan, alged 39 years, S/o. Sayed Koya,
Edanilam I~Io§se, Kavaratti.

Jassin C aged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohammed Raﬁ, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



38.

39.

40.

41.

42.

43,

44,

45.

46.

47.

48.

49.

50.

52.

53.

83

Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Qeedl Koya,

. Puthiya Ahkom Amini.

Abdul Raheem, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged'f;39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., ajégd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hamecd,
Pa-lamk_akkada House, Kavaratti.

' Najumudcen P., aged 36 years, S/o. Shamsul Noor,

Pallicaham House Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/0. Aboobacker, Kaladi House,
Kavaratti.

Raheem A. ag,cd 30 years, S/0. Khader, Agam House
Kanldttl

Firozkhan agéd 27 years, S/o. Sayed Poo,
Ulllkanapux IIouse Kavarattl

Abdul Hashlm M.1., aged 33 years, S/o. Attakoya,
Mukriya Ilam House Kavaratti.

Kddisﬁé aged 44 years, D/o. Ukkas,
Umblyapma IIousc Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Cham_a_yathagyn a House, Kavaratti.

K. Abdi’jl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

62.

63.

64.

65.

66.

67.

68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T halcekepura House, Kavaratti.

Sayed . Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummalmanoc)‘da House, Kavaratti.

Abdul Rcheem aged 30 years S/6. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath
Ullkanapura House Kavaratti. =

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnaikalam, Kavaratti.

Muhsin, aged. 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi”Koya, ;‘é‘gé'd 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommabf‘i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬁmg—:d Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubeena, aged 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Sahné’,?’éged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

M uhalﬁmed,-égcd 32 years, S/o. Attakoya,
Vadkilapura, I(é'a-’\/ara’tti; '

Sairabanu P. L aged 31 years, D/o. Sayed Shaik Koya,
Madal Housc Ammx

Mohammed Ali P.M., aged 27 years, S/o Hamza
Puthlya I\/Iarml Amini.

Chulyakoya d&,cd 41 years, S/o. Abdul Khader,
Panda1 am House Amini.



71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81,
-
&3.
84.

gS.

85

Cherlyakoya M C., aged 32 years, S/o. Hameed

. Mel achetaa House Kadinath.

Shafee ‘V.P., aged 39 years, S/o. Ismail,
Vadakléila'pu‘féfHo,use, Kadmath. :

F a/eerah N. I\/I aged 25 years, S/o. Kahalld
Noor Mahal, Kadmath

Shahul Hame_ed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,

S/o0. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,

* Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegtim C.P., aged 36 years, D/o. Nallakoya,

Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,

- Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath 1., aged 38 years, D/o. Nallakoya T.,
Lavanaékkal House, Androth.

Balha’(-fi;., aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P, aged 42 years, D/o. Koya Kiadve,

Pathada House, Androth.
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Naseera}:i?:;;l?a»nlﬁ_’" M.K., aged 40 years, D/o. Kunhi Koya,

86. |
H-(f;):_'uS«e,Androth.
87. Kadee ml‘r‘iiébi L., aged 40 years, D/o. Seethi M.,

Lavanakkal House, Androth.

88. Saromﬁ%bi T,aged 43 years, D/o. Aboabacker,
Thachery House, Androth.

89. Mullapoo MK, aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal Ho’use Androth.

91. Aysummabl F , aged 45 years, Dlo. Muthukoya K.P.,
Thachelyllouse Androth.

92. Habeebath A' aged 42 years, D/o. Muthukoya K.K.,
Aymammdda House, Androth. .

93.  Muthubi P. M aged 42 yeas, D/o. Yakoob
’ Puthammadam House, Androth.

94. Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

95. Hameedath M, aged 43 years, D/o. Siddiq‘u'M.K.,
Makket House, Androth.

96. SaﬂyabLM Qged 39 years, D/o. Nallakoya M.,
‘ Mathi’-l'}r’_; Ou‘s‘e Androth.

97. Rahil M aged 39 years, D/o. Nallakoya
Mathll Iiouse Androth.

98. Hussain P.P., aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

, dged 48 years, S/o. Seethikoya,
' val Housc Androth.

100. Hussa‘m L K.

101. deee _:Mohdmmd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal Ilou%e Androth.



104

103.

10S.

106.
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Hussam K., éged 50 years, S/o. Sayeed Bhkari T.M,,
Kunhashada House, Androth.

1; aged 40 years, S/o: Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidébi, aéed 37 years, D/o. K.K. Sayedmohammed,

- Pathada House, Androth,

Pookunhi, aged 31 years, S/0. Saye Mohammed,
Keechelam House, Androth. '

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. K Applicants

(By Advocate: Sri KB Gangesh)

*®

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Director of Pﬁnchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavargfti — 682 555.

‘Def}artment of Labour and Employment,
inistration of the Union Territory of Lakshadweep,
Kavaratti ~ 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_t_lﬁeh‘t c;’f.Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar‘mg'_em of Women and Child Development,
inistration of the Union Territory of Lakshadweep,
1, represented by'its Director — 682 555.

ent of Fisheries, Administration of the Union Territory of
hadweep; Kavaratti, represented by its Director — 682 555.

Depa;ﬁpment' of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.



9. Lakshadweep Khad1 and Village Industries Board,
Kavarattl re}?resented by its Chalrman 682 353.
10, Revenue Sub DlVlSlonal Officer, Kavaratti Island 682 555.
11, Sub 5D1'V--1_';‘§‘1'or“1‘afl O’fﬂcer‘ Amini Island — 682 554.
12. Asswta Engmeer LPWD Sub Division, Androu Island-682 553.
13, L akshd'v:_j eep District Panchayat, District Panchayat (HQ),
Kavaratti, o
represented by its Chief Executive Officer — 682 555.
14. Village (Dweep) Panchayat, Kalpeni Island reprcsented by its
B xecutnve Ofﬂcer - 682 551.
15, Village (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬁcer - 682 555. :
16.  Village (Dweep) Panchayal, Amini Island,
represente‘d- 'by its Exacutive Officer — 682 554.
17.  Village (Dweep) Panchayat,
Kddamath [sland, represented by its
Execu%_’iv‘e Ofﬁcer - 682 553,
18. Vlllage (Dweep) Panchayat,

Androth Island, represented by its :
Executive Ofﬂcex 682 552. ' Respondents

[By Advocate:;S_r’i S. Radhakrivshnan (R1-8 & 10—18)]

58.

I

0A 39’-2/]2.01 3

llus%aln, S/o: Aboosala
Saramappada (Konchukakada) House,
esently workmg as Cleaner,
1tal Agattl

Shukeor,. S/o late Kidave,
Pakrumupanloda House, Agathi,
Presently wqtking as Cleaner,
RGS Hospital, Agatti.

S T
- Latheef, 8/g Attakoya,

Kalkandiyoda House, Agathi,
Presently workingas Cleaner,
R(J:;S;,'I.I(:)§pl‘lt@l._], Agatti.




" 10.

- 11.

12,

13.

3

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,

Hajara, D/o late Hyder,
Beepapada House, -Agathi,
Presently working as Cleaner,
RGS E ospual Agattl

Sheemabi, D‘/o; late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I—Iospita_il,. Agatti.

Abida _,D/o Hameed ,
MakKigachoda House Agathi,
Presently wmkmg as Cleaner,

RGS Hospital, Agatti.

Sula’iklé, D/o' Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

, S/o Hamza,

thlyoda House, Agathi,
'workmg as Cleaner,
pital, Agatti.

0d;8/0 Koyassan,
/\mp'crpal y House, Agathi,
Pxesemly wokag as Cleaner,
RGS Hosp1tal Agattl

Saifulla S/o Abdu1ah1man
Manyathoda House, Agathi,
Plesontly wmkmg as Cleaner,
Hos ltal Agatti.
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jo Ummer, =« ..
House, Agathi,

ng as Dhobi, ~
Agatti. ¢

14.

15. Abdulla, S/oiKhalid,
Kandavar G@thl House, Agathi,
Pxesently workmg as Cleaner,
RGS Hospltal Agam , : Applicants

(By Advocate; 51‘1)]},‘Ramada_s)‘
Versus

l. The A(jmlmsu ator,

Vllla'gg DWéep) Panchayat
Agattl lsland Umon Temtoxy of Lakshadweep 682553

3. Thc Medlcal Ofﬁcer in charge,
nu_mty -Iealth Centre, Agatti Island,
Umo Terr 1toxy of L akshadweep 682553

Respondents

A351stant Engmeer Electrlca] :
Division, Kadamat.

‘aged 31 years, S/o late Nallakoya

3 K.
Kun louse, Kadamat, Skilled Labourer,
Offi Assistant Engineer Electrical,
El Pivision, Kaddmat.

4, BM adulla,aged42 years, So’ Hameed Melachetta,



louse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
)ivi’sion, Kadamat. .

K.P. Kunhikoya, aged 41 yeals S/o late Hassamal

Kcelachcuy House, Kadamat, Skilled Labourer,

Office of the' ‘Assistant Engineer, Electrlcal

Llcctncal Qub D|v1sxon Kadamat Applicants

(By Advoca‘t'e: Sri‘ R-. Sreeraj)

I

The /\dmlmstlatm
Union' lemtony of Lakshadweep,

- Kavaratti- 68.?35155

The Director of Panchayat,

Department of Panchayat,

Administr atlon of Union T emtory of Lakshadweep,
Kavaratti- 682 555

lhc (,hnei EXCCUUVC Ofﬂcer Dlstrlct Panchayat
Kadamat- 682 556. '

45"1;staht.1:11gllneéif, Electrical, - ‘
| Sub Division, Kadamat-682 556.

Panchayat Kadamal 682 556.
y"Ra‘dhakrishnan(Rl-4))
OA 394/2013

U. P Ja‘m_ /o C.O. Koyamma aged 39 years

killed L abourer,
andry Unit,
ry ofLakshadwecp, Kalpeni-682 557

and. 1651dmg at Ihllhlyapada House
Kalpcm Island 682 557.

M. I’Iy.delu, S/o late MLK. Yousef, aged 43 years
as Casual Labourer,



Ammal IIusbﬂndly Umt

Union Temtory of Lakshadweep, Kalpem 682 557
and remdmg at Manchlyanam House,

Kalpeni Islarf

and: resudmg at Kakatchxyoda House,
Kalpeni Island 682 557.

M.K. Naseer», S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,

Kalpem sland 682 557.

M Kaldm @/o M.C. Muthukoya, aged 34 years
workmg as Casual Labourer, :
Amm l_IIusbandry Umt

K. K Mo 1ammed Rafeeque S/o V.K. Kojankoya, aged 45
yeais, wonkmg as Casual Labourer,

Animal Husbandry Unit,

Union lemtoxy ofLakshadweep, Kalpeni-682 557

and resldmg at Kandamkalam House, |

Kalpem isfland 6,82 557

a, S/o late M C. Ahmedkunjl aged 47 years

asual Labourer,

andry . Unit,"

ry. of Lakshadweep, Kalpem 682 557
Maral House, Kalpeni Island-682 557.

K.Q. Abc Sa am, S/o P Assainar, aged 39 years
workmg as Casual Labourer,

Animal IIugbandry ‘Unit, :

Umon luntoxy of Lakshadweep, Kalpeni-682 557
and res1dmg at Kakatchiyoda House,

(alpem sland 682 557.

afa S/o late Sayedmuhammedkoya
," working as Casual Labourer,
sbandry Unit,
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Union T emlory ofLakshadweep, Kalpeni-682 557
and residing, at_ Pokkarappada House,
Kalpem Island 682 557.

nnikrishnan)
Versus

The Admmlstrator -
Union Territory of [akshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union lemtory of Lakshadweep,
Ka\/dldlll 687555

The Chlcf Executlve Ofﬁcer District Panchayat,
Union” Icmtory of Lakshadweep,
<avardtt| 682555

The Vctcn mcny Assistant Surgeon
Village Dweep Panchayat,
Kalpeni-682 ‘5,57 :

(By Advocate: Sri 8. Radhakrishnan)

61.

()A 395/20 1 3

)gS/o Yusuf, aged 40 years,
ilala House, Kadamat,
c'.t Panchayat, Kadamat.

\ koor S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus, Dnvet Dlstrxct Panchayat, Kadamat.

b

M. Khah‘d, S/of Nadeer, aged 43 years,

;Madurakam 1~I_c>use, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

Ayoobkhan S/o Kunhikoya, aged 37 years,
Mahal House, Kadamat,
istr‘i‘fot Panchayat, Kadamat,

Versus

App]icahts

Respondents

Applicants



Depax:tmeﬁt :0 fel’anchayat
/\dmlmsUann of Union Territory of Lakshadweep,
Kavaralti-682555

3. The Chief Executive Officer, District Panchayat, -
Kavaratti-682555. : Respondents

(By Advocate: Sri S Radhakrishnan)
62. OA 400/2013

I SnaJ, ag,cd 44 years, S/lo M. Subau
Puthxya Pandaram House, Agattl Island,
Umon 1 untony of Lakshadweep.

2. Nou'shg"xd_ __/-\li',’ aged 32 years, S/o U. Sabjan,
Keela'Saramma Pada. House, Agatti Island,
Union Territory of Lakshadweep.

M.ll../»\:;.jbzd-ul .Nva;ser, éged 28 years, S/o M. Abdul Rahiman,
lom House, Agatti Island,

(OS]

5. K. C /\bdul‘%hukoox agcd 38 years S/o Kasml
Kar 1ydmachctta House, Agatti Island,
Union len 1101y of Lakshadweep.

M. P Nl/amuddm agjed 27 years, S/o M. Abusala,

';)ry of Lakshadweep Applicants

Versus

]. T he '/\dmmlsualm
‘Union 1cmtory of Lakshadweep,
Kavamam 682551 o

2. The Clnall'pc;*son}



’ié’”‘x
i

Village (Dweep) I’anchayat
Agatti Island, Umon Iemtory of Lakshadweep 682553

3. The I_"mployment Ofﬂcel Kavarattn s
Union Territory of Lakshadweep 682551

4, The Dn'ectm of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Ofﬁcer/Speci_al Officer,
Village (Dweep) Panchayat, -

Agatti Island, Union Territory of Lakshadweep-682553.

6. The Deputy Collcctol/AQO
Agatti Island, Union Temtory of Lakshadweep 682553

(By /\dvocalc Sri S. Radhaknshnan)

63. OA 404/2013

[ Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
- Union Territory of Lakshadweep,
Working as Casual L.abourer in the
Department of Science & Technology- Kalpeni Dweep.

2. . Affefudheen A.K,,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. |

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

I The Administrator, :
Union luntoxy of L akshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Ka_\/aratti-682555.

Ap;)a]icants



4. The Director,
Department of 801ence & Technology
Kalpeni. .

(By.Advocate: Sri S. Radhakrishnan (R1,3&4))
S
64. OA 406/2013

M.P. Shlhabudheen aged 30 years,

S/0 E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Remdmg at Malayampura, Klltan Island.

(By Advocate: Sri P.V. Mohan'an)
Versus

l. The Administrator, _
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat, |
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555. 4i

3. hc Veterinary A331stant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), -
Kiltan Island, Lakshadweep-682 557.

4, The Chairperson, ,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radha;i«ishnan (R1-3))

65. OA 413/2013 |

Asif Ajnad,, S/o Bader, age(i26 years,

Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as _
Homeopathic Attender in Homeopathic Unit N
Kiltann Dweep. '

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



1 he Administrator,
Union Territory of Lakshadweep,

‘Kavaratti-682555.-

The Chairperson,
V]llage (Dweep) Panchayat Krltan |

{
Director of Panchayat,
Department of Panchayath Kavaratti- 682555

Mrssron Director,

National Rural Health -Mrssron Kavarattr 682555

Medical Ofﬁcer in Charge
Prrmary Health Centre Kiltan Is]and

(By Advocate Sri S. Radhakrlshnan (R1,3to 5))

66.

1.

0A 423/2013

Abdul Kareem C., aged 42 years, S/o Subarr P. P o
Chonam House, Agattr

Ubaid V., aged 35 years, S/o Bamban, |
Valiya lllam, Agatti. .

Mohammed M., aged 40 years, S/o Basha A P
Moothammada House Agatti.

Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

‘Maviya U., aged 48 years, S/o Ahamed

Uriyoda House Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House Agatti,

Ummer C.K. aged 54 years S/o Ath P.,
Chekkakkal House Agatti.

Aboobacker P.K., aged 31 years S/o Koyassan

Puthukotta House Agatti.

- Mohammed T.P., aged 39 years, S/o Hamza,

Thoppumpadi House, Agatti.

* Respondents



13.

Saromma M., aged 39 yearfs,D,/o Hamza, °
Mariyathoda House, Agatti. -

Ashraf A K., aged 42 years,' S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti, “

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House AgatU Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus .

The Admlmstr(ﬂor
Administration ofthe Umon Temtory of Lakshadweep,
Kavaratti- 682555

Dlrectm oFPanchayats

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. .

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. .~ -~ -~ .- - Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

OA 444/2013 ;.

Aboosalih, S/0 Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of Liakshadweep, Pin-682558. Applicant

(By Advocate: Sri: Shabu Sreedharan)

1.

Versus

Union"’l‘ex‘ritory of Lakshadweep repfesehted
by the Administrator, = :
Kavaratti Island. Pin- 6825535.
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2. The Director of Panchayat
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

(OS]

The Chairperson,

Village (Dweep) Parichayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

4, The Executive Officer,
Village (Dweep) Panchayat,
“Kiltan Island. ' :
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer, -
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep .
Pin-6825358. : Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

l. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of lakshadweep.
Working as Casual labourer in.
Laksha@;dweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
- Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
+ Lakshadweep Building Development Board, :
Kiltan. - Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, ‘Kiltan.

3. Secretary, :
Lakshadweep Building Development Board,
Kavaratti. ‘
4. Dircctor of Panchayat, A
Department of Panchayat, Kdvaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R1, 3 to 4))

69.  O.A No. 4882013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. _I-<.ZB. Génée}sh)é'
- Versus
I.  The Administrator,

Admixﬁ:jf;;étration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services)

~Administration of the Union Territory -
of Lakshadweep (Secretariat),
Kavaratti — 682 555.

(VS]

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi - 682 555. -

Represenied by its Director. Respondents

(By Advocateer’. S. Radhakrishnan)

70. QA 492/2013
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K. Bushra Beggum, W/o Hakeem,

Aged 27 years Casual Labour,

Office of the: Vetennary Assistant Surgeon
Animal Husbandxy Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Ha:rinaray_an)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavara;tti Island, Pin- 682555,

.The Dnectm of Panchayat,

Departmem of Panchayat,

- Union Territory of Lakshadweep -
. Kavaratti Island- Pin- 682555.

The Veteri.nary_ Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
\/lllage (Dweep) Panchayat,
/\mlm [.akshadweep - 682552

(By Advocaté: Sri- S. Radhakrishnan (R1-3))

71.

N

OA 49":9/2013 -

_Rahmath Beegum Keelakunmkkam
- W/o. Mohammed B.K, -

Data Entry Operator (MGNREGA)

Sub-Divisional Office;

Kadamat Island,

Union Territory ofLakshadweep

Residing at Keelakunnikkam House,

IKadamat Island

Union- lcmtony ofI akshddweep, PIN - 682 556

M ohamimed Shaﬂ Ql'alShl Malika,
S/o. M, Sayedali,
Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)

Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union '{'l"erritory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath) -

I

(OS]

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
KKavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By A(l&{ocafe Mr. S. Radhakrishnan)

72.

OA 507/2()03

Muthu’ Koya K ,

Casual Labour, Street Light Maintenance
Vlllagc Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House
Amini Island, Union Territory of Lakshadweep
Pin— 682 552

(By /—\dvdcalé; M TCG Swamy)

[

Versus

The Adifiinistrator

Union ']'emtmy of Lakshadweep
L akshadweep Administration
Kavaratti — 682 555

- The Executive Engineer

(Department of Electricity)

(AL

Applicants

Respondents

Ap;ﬂlicant

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)

- (Directorate of Panchayats)
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 :

(By A(:lvocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

I

0.A No. 509/_2013

Maleeljg Béegum»K,C,
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahidé’Beegum K:
D/o. Hamzakoya,
Kandlath House, Androth.

Subaida M.
D/o. Kldave uk _
Maklwl House, Androth.

Aysha- Beegjum P.V. K

Dlo. Yakoob P.K

Puthlya Pentamvell Kad
Andr oth

Rahmath Beegum K
D/o. Hamzakoya P.
Kunhali House, Androth.

Thahira L :
D/o. Seethi Nallal
Lavanakal House
Androt;h.

Subaiéfa A..
D/o. Sayed Mohammed M.

Respondents
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Aliyathara House, Androth.

Fathimathu Suhurabi PVK
Di/o. Maj‘eed P.V.K
dbeli Kad, Andxoth

Siyad Khan L.
S/o. Kunhikoya A, (Late)
Kandilath House, Androth.

Raisa K. _
D/. Badarudheen Melechetta Mechery
K adiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya [llam House
Androth.

Habsabi P.U.P

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

I

o

Versus

The Administrator,
Administration of the Union Territory

.ol"I.aksbadwegp, Kavarathi — 682 555.

ate of Industries

Union: T erritory of 1 _akshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Céntle Androth 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

llaseena {@ Haseenabi Therakkal
Therak ";gl House, Kadamath

Data Entfy Operator

Vlllage Dweep Panchayath Kadamath

=

(By /-\dvocaté": M.l {. Sreeraj)

Applicants

Respond'ents:'

Applicant
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Versus

L. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

4. The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

5. The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

6. The Sub Divisional Officer and

Programme Officer MGNREGA - .

Kadamat — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75. QA 557/2013

l. K.V.Naseer
Kodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan |

2. K.P.Dawood .
Kilappura House, Kiltan
Peon, Government. Semor Secondaly School Applicants '
Kiltan R Applicants

(By Advocate: Mr.R.Sreeraj) |
Versus
l. The Administrator
Union Territory of lakshadweep

Kavaratti — 682 555

2. The Director of Panchayath
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Department of Panchayath
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, | |
Village (Dweep) Panchayath
Kiltan — 682 558 '

4, The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558 .
5. The Principal
Government Senior Secondary School
Kiltan — 682 558
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. QA 566/2013

1. Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J. B School
Kadamath
Residing at Kadamath Island

3. MP. Allakoya
Cook, Government J.B. Schoo]
Kadamath
Residing at Kailiyammakada
Kadamath Island

4. KXK.Khalid

Cook, Government J.B.School
Kadamath

Residing at Biriyommada
Kadamath Island

5. P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents
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Ummer P.P.] i
Cook, Government J.B.School
Kadamath

Residing at Alikothapura
Kadamath Island

Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

Muhammed Shafi P.P .
Cook, Government S.B.School
Kadamath B
Residing at Kadamath Island

Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath.
Residing at Puthiyapura
Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada .
Kadamath Island |

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath

Residing at Pupathada

Kadamath Island |

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants
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Govhemment J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondaly School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

0A 567/2013

Habeebulla P.M .

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

TN

‘Versus -

The Administrator
Union Territory of LLakshadweep
ICavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Temtory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island-682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat

Vahida
Marikilam House, Kavaratti.

[Habusa
Alachapada, Kavaratti.

Y acoob
Kaladi I—Iouse,.l(avaratti.

Respondents
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17.

18.

20.

103
Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam -
Molokepura House, I(av‘a’ratti.

Saleem i
Pallicham House, Kavaratti.

Bamban 1
Nambicham House, Kavaratti.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi ‘
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

‘Fazeela Beegum

Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavarétti.

Firozkan
Athnachammada House; Kavaratti,

Jaffer
Marikilam House, Kavaratti.

- Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen _
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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21.  Ashik :
Puthiya Alikom House, Kavarattl

. /,' E

22. Muhammed Musthafa, ;
Achadapurakatt House, Androtl

23, Mujeeb Rahman TP, v
Thaleka Pura, Kavaratti. :

24.  Jamhar Hussain
Beeranthoda House, Kavalattl

25. Muhsin i"
Beeranthoda House, Kavalatu

26.  Rauf
Chettipura House, Kavaratti. ;-

27. Hazarath
Chungam House, Kavazattl

28,  Khalid
Thottathapura House, Kavariatti

(By Advocate: Mr.K.B.Gangesh)
Versus
1. The Administrator. - - - b
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

3. Director of /\gncultuxe

Department ofAé,ncuitune
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island,
represented by its.Executive Officer, '

Applicants
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Pin — 682554 o E Respoﬁdents

(By Advocate: M'r.S.RadhakriSbﬁéﬁé)

79.

.

" OA 582/2013

Rasheed Koya el
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat ... .

Residing at Melachetta Hauumakudx ’

Kadamdth Island -~ o " Applicants

(By Advocatc Mx P.V. Mohanan) g

80.

Versus !

X

The Admlmstrator e

Union Territory ofLakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

The Library and Information Assistant
Office of Library and Information Assistant )
Public Library, lethan Island 682 557 Respondents

(By Advocate: Mr. S Radha mshnan)

OA 6()1/2013

'Rashecd Koya'S. V S/o Abdulla KoyaP.S,,

Shaiknaveed (H), Klltan Island PO.,
Union lemtory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

2.

Ci Versus

Lo g b
Union Territory of Lakshadweep, represented by the

Administrator, Kavaratti Is-lgmd, Pin — 682 555.

sl

The Director of Panchayath Umon Territory of Lakshadweep,

Ve 5
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Kavaratti Island, Pin — 682 555

The Chairperson, Vlllage (Dweep) Panchayath
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558.

,|1'..‘,..

The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Tcmtory of Lakshadweep, Pin — 682 558.
: 1|
The Library and Infoxmatlon Assnstant Public Library,
Kiltan Island, Union Femtory of Lakshadweep,
Pin — 682 558. : ' Respondents

[By Advocate: Sri S. Radhakris.hngg;glil 2.4 &5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. .. Applicant

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator, "
Administration of the Umon Temtory ofLakshadwecp,
Kavaratti-682 555. ’

Director of Panchayats, . *
Department of Panchayats, =

- Administration of Union Teritory of Lakshadweep,

Kavaratti — 682 555. . ..~ -

Department of Educatlon Admlnlstratlon of the
Union Territory of L akshadweep, Kavaratti,
represented by its Dlrectorh— 682 555.

Village (Dweep) Panchayét
Agatti Island, leplesented by its Executive Officer,
682 554. o ‘ Respondents

(By Advocate: Sri S. Rad'hakrisﬁnan)

82.

I

OA 635/2013

Fathahudheen K.P, agcd, 40 years, S/0. Sayed Muhammed Koya,
Kattampalli House, Agatti. '

Younis, aged 31 years, Slot 'A—bdu]la, Mariyathoda House,



Agatti.

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti. ..

4. KM. Ammq aged 46 years, /o. Abdul Rahman,
Kuttiyam Mukriyoda House :gattl ~ Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

l. The Administrator,

Administration of the Umon'Temtory of Lakshadweep,
Kavaratti-682 555. i .

2. Director of Health Services,'
‘Directorate of Health Serviees,

Kavaratti — 682555,

3. Medical Officerin chargeyit. -
Community Health Centre, Agattl =682 553

4. Medical O ﬂcel in Charge R’é._]leGandhl Spemallty Hospital,

Agatti — 682 553. .'.‘f:, At
5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. o Respondents

|] :-L“::I:: Lo
(By Advocate: Sri S. Radhaknshnan){:

83.  0A791/2013

Fareeda. Beegum M L. Meppada Illam

Agatti Island. : By Applicant

. G N
et

(By Advocate: Sri K.B. Gangesh)

- Vérsus
x‘ .!{_M ’: :j i ' .
1. The Admxmstrator -
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, | e+ '
Department of Panchayats - n
Administration of Union! Femtory of Lakshadweep,

Kavaratti — 682 554. %;"a.;'a',;:_:-:is- C
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Project Manager, Desmcated Coconut Powder Unit,
lLakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554, .

The Deputy Director (Admri,), Lakshadweep Development
Corporation, Kavaratti — 6&2554

Village (Dweep) Panchayat!
Apgatti Island, represented by its Executive Officer,
682 553. : A "~ Respondents

(By Advocate: Sri S. Radhalq*ish"i'l'arij)ﬁ‘l?":'f‘!.'

84,

OA 822/2013

B.P. Navas, Aged 27 years; S/o.rK:a:sj'mi M..P.,
Valiyapura House, Kilthan Island P.Ox,
U.T. of Lakshadweep. -~ . .. - - Applicant

ad o

(By Advocate: Sri P.V. Mohanaﬁ'f)*’f'la:"‘: :

3.

- Kavaratti-682 555.

Kavaratti — 682 558.

. The Administrator,

UT of Lakshadweep,

Director of Panchayat, L L
Department of Panchayat,' ;| "
Administration of UT of Lakshadweep,

The Pr mcipal Govemmeﬁ:t .H:ig:}-ier Secondary School,
Kilthan Island — 682 556.: ' Respondents

(ej Advocale © Sk S’RAJLA‘(HS(\W)

OA 880/2013

Muthukoya N.P
Nalakapura, Kiltan Island " , ‘ :
Union T emtmy of L akshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)

VGISUS B

Union Territory of Lakshadweep 1eplesented
by the Administrator o
Kavaratti Island — 682 555
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2. Director of Panchayath

Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panch'ayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555

4, The Principal
Government  Senicr Secondary School
District Panchayat Kiltan Island
Union Territory of Lakshadweep 682 558

(By Advocate; MI‘.S.Radhakrianan)'
86. QA 898/2013 |

K.C.Abdul Khader = hii s
Kulikaraya Chetta Housé: %
Chetlat Island :
Union Territory ofLakshadweep 682 554
AR t|\
(By Advocate: Mr.Shabu Sxeedharan)

Versus

—

Union Territory of Ldkshadweep represented
by the Administrator e
Kavaratti Island — 682 555

2. The Director of Panchayath -~ '
Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep -
Kavaratti [sland ~ 682 §S551: 7 s

4. The Principal Lt
Government Senior Secondary School
District Panchayat, Chetldt Island
Union Territory of LL akshadweep 682 554

(By Advocate: Mr.S. Radhaknshnan)

Respondents

Applicant

Respondents



1. The Administrator

mewwpg&a T

ne
87. QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni [sland I ' Applicant

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator - '
Administration of the Union Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer e
Office of Sub Divisional Officer .
Kalpeni Island — 682 554 . .

The Director (Rural development)
Department of Rural Development”
Administration of the Union Territory '
of Lakshadweep, Kavaratti - 682 555 Respondents

(OS]

(By Advocate: Ml‘.S.Radliakrishdan>

88.  OA 905/2013

l. Abdul Khader C.
Chekkiriyammada House . ,
Agatti Island S

2. Bugar Jamhar T.P
Theklapura House AR
Agatti Island LU Applicants

(By Advocate: Mr.K.B.Génée‘?H)? . ‘
Versus @80 1t

S DU RN
Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682 555‘ A

[N

Director of Panchayaths
Department ofPanchayaths
Administration of the Umon Femtoxy of Lakshadweep
Kavaratti Island — 682 555
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3. Project Manager -
Desiccated Coconut Powder Umt
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682555

4. The Deputy Director (Admn)
Lakshadweep Deveblo'p‘ment(C,orporation
Kavaratti —682 555 - ‘
o
5. Village (Dweep) Panchayath
Agatti Island represented by its -
Executive Officer - 682 553 _ Respondents

(By Advocate: Mr.S. Radhakrlshnan)

89. OA 939/2013 .

I.  Safiyullah K.C. -
Kuttiyachada House
Kalpeni Island

2. Saifulla M.1
Melaillam House |
Kalpeni Island .

3. Kunhikoya M.V :
Mathil Valiyammada House
Kalpeni Island :

4, Kidave K.O S
Kakkachiyoda House
Kalpeni House Lo Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator
Administration of the Umon Territory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths -
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lak$hadweep
Kavaratti represented by its Secretary — 682 555



The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island — 682 553

Village (Dweep) Panchayath
Kalpeni [sland represented by its
Executive Officer - 682 553 Respondents

(By Advocate; Mr.S.Radhakrishnaﬁ)

90.

l.

OA 942/2013

Mohammed Ashik .
Palliyat House S
Androth Island

Abdul Latheef

Karakunnel House

Androth Island :
Mohammed Ubaidulla 2o
Chodath House =
Androth Island

Mohammed Fathahulla s
Karachetta House :
Androth Island . Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator

Administration of the Union Territory of L‘akshadwee_p
Kavaratti Island — 682 555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554 '
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

L.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer ;

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator .
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



R g e T e gL
- ,l_?.ﬁ'm“r,,’uf.-“:.vf.-!w” Thgniisy

120
4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.  OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti . )
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
‘Versus

I. The Administrator |
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep

Kavaratti — 682 555 Respondents

(S

(By Advocate: Mr.S.Radhak.rish'nan)

93.  OA 1202/2013

[ Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpem
Kunnamkulam House -
Kalpent [sland
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V " -
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpeni Island
Union Territory of Lai\shadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavarattl - 682 555

Agrlcultural Officer -
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer |
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. S‘howkathali, -

S/0. Mohammed Koya |
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India
Represemed by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section : '
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the lelowing common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

'A.pplica‘nts' in this b'uvr'lc”h of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or twe, days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/d}isengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even lheugh they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction 1o the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issue‘\c} dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court‘ in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the appliéants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagemems
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:- »
I Secretary, Siate of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State OfK@f(lld -2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non—Panchavath Cases
OA 212, 266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, ~Environment & Forests, Electricity,
Directorate of [Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. 'While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2:of the
applicants in OA 225/2013 have been WOrking for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 yearé and quite a number of

them have & to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagemems were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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' has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently itv is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is -a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanenf continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in* public
employment dehors the constitutional scheme of public employment. The

Apex Court exhorted all the High Courts not to issue directions for

absorption or regularization unless the recruitment itself was made

regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approéached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for empk)yment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons 'against
duly sanctioned vacant posté, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervlention of the orders of the Court/Tribunals, directed that thé
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjunddpba ~(1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the:‘Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of thejudgments/drders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

Il. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appoiniments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the

 four corners of the delegated power by the authority
concerned.” |

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claifn for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h_eiﬁd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lyi%jg vacant,
the Apex Court expressed the hope that the plight of the appellants would

also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.

."
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‘ 13. In Nanjundappa (Supra), j[h-e_Apéi‘Court had held thus:-

 “Ifthe appointment itself is in infraction of the rules or if it is in
violation of the. provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

'15.  But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad pligf‘lt of many of the employees
who have continued in service for one or two decades or slightly leés. It
is also not clear whether any attémpt was ever made to regularize the
services of those irregulafly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employées throughout the year; but
still it appears that many ‘of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central Govemment or in some such other schemes or p'rogrammes floated
by the Administration on its own by thilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual : requirément of employees in various
departmejntsf under them. It héiS been noticed that in some lof the
departments, the casual employe[[es have been working apparently against
regular posts for years together. Why is it that such posts are not identified and
sanctioned ? There is no clue. : |
|

17.  Learned counsel for the réspondents has submitte_d before us that the
policy of the Administration is t;O give minimum employment to maximum
number of jobless people at leasi‘it for a few days in a year by engaging them
in one scheme or the other. Thelpolicy is laudable. But still, the question is
why large number of employeesl| working on certain posts for years together
without any prospect of being [Iregularized or absorbed, are being l%ept on
tenterhooks like this ? The vety fact that these people have been allowed
to continue on those posts for lyears tdgether will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though 1t may be observed that the attitude of the

Administration and the local Ranchayats appears to be totally uncharitable,

to say the least.

Pf;mchavath Cases
18. In the other bunch o:'f 80 Original Applications, in which the
applicahtg f%'ihave been engage{d by Village (Dweep) Panchayats or ’District
Panchayat, the main contention raised by the learned counsel ;_for the
Administration is that this T;‘lribunal has no jurisdiction to entertain these
cases in view of the decisibrl{ rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, sg')me casual labourers working in the Water
Supply Scheme of the Villége (Dweep) Panchayat of Agathi Island had
approaqhe’?ﬂlthis Tribunal, aggrieved by the failure of the Union of India
and the Lakshadweep Administration in granting them. temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union'of India, in O.M.No. 51016/86/Estt (C»)- déted 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM.

Grant-in-Aid was provided to meet the additional expenditure

Society used to manage the Scheme. Later, Island Councils were brought

into existence as per Island Council Act. Still later, the’Cou_ncilS were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and dﬁring
the year 1995 all the assets ahd liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the; Panchayat from the fund available with it.

After considering the claim of the casual labourers, the Tribunal issued the

- following among other directions:-

a) The Second respondent ie. the Lakshadweep Adminisiration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayals for granting
temporary status to casual labourers as per the parameters of the
schetne.

b) The first respondent, i.e. the Union of India in the Minisiry of
Personnel, Public Grievances and Pension would ensure that |
appropriate legal and technical formalities  are completed and the
Schieme is made applicable expeditiously.

c) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the régularization of the casual workers under the scheme.

(d) No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if'eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this




Tribunal in Original Applicatiohs Tf\‘lgf).1297 & 218 of 1998 had hfjejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.No.28776/2001.

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued lo be engaged

subsequently by the succeedmg local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the ‘respéctive Island Council might have with or

without proper authomty' Jrom the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good\reason lo reject the same as those do not
reveal the applicants' nexus with the Administration of UT. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed againsi a‘ny posts sanctioned or approved by the
Lakshadweep Administration...............

In the case on hand the applicants were not employed against
any posts sanctioned by t,he administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty ‘alleviation measure under the DRDA or
they might have beenemployed since the Village (Dweep) Panchayat
authorities considered it e‘xpedzerzl o give employment to them. It
probably might have offered some succor by way of daily raled
wages o the unemployed local persons................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned ‘by the Administration could be considered
regular. As mallers stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication 0/ Jfunds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanton appomtments of staff against posts neither

created nor sanctioned nor approvea’ is legitimate.”

.‘

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra, This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial sfatus and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
~ hesitation to hold that the Tribunal has commiited a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not 1o effect
any appointments till “the Lakshadweep Administration frames*
Scheme, is illegal and do not Jall within the Jurisdiction of the
Tribunal. Further direction given (o the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers It is fairly conceded by the learned counsel for the
apphcants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons ‘and not by the Executive
Officers.

24.  There is yet another aépect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being  made on political basis and some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Pénchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is furthér conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to creale any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well,

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the LakshadWeep
Panchayat Regulations, 1994 and the allied rules thereunder.. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like rvoad

construction/repair/maintenance, ~ water  supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, cspecial.ly after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to .
Article 234(g) and Article 40 of the Constitution of India in this context,
We do not propose to refer to or deal with identical érgumems advanced
by other learned counsel as well, since ii has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
Jurisdiction to entertain this bunch of Original Applications relating to
emp]oy'—cés who were engaged by the Panchayats. '

;
28.  Sri N.Unnikrishnan who appears for the“applicams in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more
than 4 years of service.

29.  The sum and substance of the arguments advanced by the Iea}ned
counscl for the applicahts in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the éategOry of Panchayat or non-Panchayat,
have been working on casual basis for a large number of ycars. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years, There are only very few who have
been working for 2-3 years or less. Most of them are stili continuing on the

basis of interim orders passed in these cases.



30.

A3

When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the

- authority concerned. Some of them have been functioning in

veterinary units which require special skill, some function as drivers
and.the like. In many cases, the wages are fixed per month. Thus,
the applicants do not-constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order. or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed. :

10. - For this purpose, all the Serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemés N

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those ‘who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (WardWISe/ls/andWISe) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the- MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before dlsengagement

13.  In respect of: (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged.  Rest of.the casual labourers
shall continue until further orders. :
14.  In respect of (b) and (a), their services as casual laboufers
shall not be disturbed until further orders. The dlsengaged casual
labourer (as contended .by-the-counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation g/ven on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attémpt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, ail tﬁese
employees who faced the threét of.disengagemént have approached this

Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Admini‘stryation has also sought to rely on the
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Judgm?:nt of the Division Bench of the Kerala ngh Court in O.P.(CAT)

‘33/20 2 and No0.606/2012, contendmg, mter alia, that its policy is to
give ‘rrhmmum employment to max1mum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemges floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that ar{ses for our consideration is whether the
applicaﬁts are entitled to get theéir seryices regiﬂarized or not. It has been
noticed already that there is nothmg on record to show that the appllcants'-
had been engaged agamst any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely.respohsible for the prevailing unfortunate
scenario. It may be true that the Adminis,trati_on or Panchayats in their
anxiety to give some solace to agla.‘rge number of unemployed people might
have engaged these applicants o;n casual basis. Undoubtedly, their services
were reduired in various Departments or Works as otherwise many of the
e'ssential services would not have been in operation. Because of the
peculiar geographical nature ofgthe tiny islands and also the scarcity 'ofjob
opportunities, the islanders are destined to face this rigmarole without any
demur or prbtest. These peépl? cannot aspire to get employment in the
mainland also. The predicarr;ent of the islanders is understandable.
However, going by the catena,;of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual Jabourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give acf'gquate
considerétion to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments arc'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our viéw, it
falls within the domain olf the Administration. However, the Administration -
shall address the issue relating to all these employees. who have beén toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were rhade
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! |

Sdf-  sdl

K.GEORGE JOSEPH JUSTICE A.K.BASHEFR
ADMINISTRATIVE MEMBER JUDICIAL MEMBER.
aa i IEiED TRYE GOPY

' =3 31/4

L TR NS P Y ]

“mction Officer (Judl




